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has joined that grand line of men. As (  ) -"'-.... --"----. 
has been stated, he has been an emi- ~ <it" ~t, m ~ ~t ~ 1 '~,  
nent lawyer and eminent statesman, i!,'T't" <m:ft tnf.r '1\1 'P" ~ if; fuir m<r.n: 
but what impressed me most about him iflIT 'f.T'1hmrT if><: ~  * 7 
was his humanity and his sense of l' ... ir 
play. He was gentle in demeanour and 
he was an a'most outstanding perSona-
lity whose image of integrated Indi'a 
we lack today and we very much like 
to imbibe. 1, on behalf of my Party, 
associate myself with the message of 
condolences. 

MR. SPEAKER: The House may 
now stand in silence for a short 
while. 

(The Members then stOOd in ~i en e 

fOT a short while) 
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SHR1 SRADHAKAR SUPAKAR: 
So far as the purchase of goods is 
concerned, it is the rule that globar 
tenders should be called. MaY' I 
know whether in such cases of loans, 
this process is, usually, dispensed 
with and, arising out of this, may I 
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know, when incurring such loans for 
the purchase of goods, the Govern-
ment takes the precaution that the 
price thereof is comparatively not 
very high as compared with the prIce 
of goods obtaining in other countnes 
from where the loans may not be 
available? 

donor cowltries are beCOmIng more 
~nd more Insistent that only tIed. 
loans can be given to us? 

SHRI MORARJI DESAI: I reiu,e 
the statement of the han. Member' 
that we are beggars. There is DD 
question of being beggars in this 
matter. 

SHRI MORARJI DESAI: In all 
cases where the aid is tied, it is not 
possible to have global tenders be-
cause it is meaningless, and we can-
not bUy from other places even if 
we call for global tenders. There-
fore, it will not be honest to ask for 
global tenders where we have to buy 
from a particular country on account 
Of tied aid, but Wf!' do ?scer-
trun .... 
SHRI JYOTIRMOY BASU: And pay 
three times the value by over-invoic-
ing etc. That is done by the private 
sector and also the public sector. 

SHRI MORARJI DESAI: This is 
an uninformed criticism. I can only 
say that this comes out of not hav-
ing full information about the whole 
matter. 

SHRI JYOTIRMOY BASU: I have 
much more information. 

SHRl MORARJI DESAI. As re-
gards the question of comparing with 
prices elsewhere, we are careful to 
get the prices from all places and 
we try to see that We get at those 
prices even from tied countries, but 
it is not always possible to have 
comparable prices for all things be-
cause some items of production are 
peculiar to some countries. There-
fore. that has also a limited scope. 

SHRI INDRAJIT GUPl'A: While it 
is true that we are in this unfortu-
nate positiOn that beggarS cannot be 
choosers. is it not a fact 
that many of these countries 
which are listed in the st'ate-
ment have from time to time also 
agreed 0 give us untied loans, but 
at the s ' ~ time is it not a fact that 
we hRve earned a bad name by vir-
tue of the fact that we have not 
utilised even those untied loans fully 
nnd they LTe lying unutilised or un-
df'J'-utili,ed with th£' r",ult th,1t the," 

MR. SPEAKER: It is a loan. 

SHRI MORARJI DESAI: When-
ever we go to bankers Or persons 
who loan to us, it is a question of 
mutual consideration. Therefore, 
there is no question of beggars not 
being choosers. That has no mean-
ing. But if the hon. Member consi-
ders he is a beggar, I have no quar-
rel with it. But I refuse to be in 
that condition. I have never gone 
on asking for these things in that 
manner. 

SHRI INDRAJIT GUPTA: I have 
said that we are in the position of 
beggars being choosers. I did not 
say that he was a beggar. 

SHRI MORARJI DESAI: We are 
not in that position. Ultimatelv if 
the country is a beggar then I ~  a 
beggar. What else does it mean? 
Therefore, it is no use saying that 
kind of thing. The untied loans are 
only from the World Bank and some 
from the USA in the past, otherwise, 
t e~' are all tied except perhaps in 
the case of small amounts from one 
or two other countries. Therefore. 
there is no scope. In the case of 
East European countries where we 
have mutual trade and we buy their 
goods. there is no question of getting 
from anywhere else and things have 
to be obtained only from there and 
at the prices which are suggested by 
them though we trv to negotiate in 
the same way as in' the case of other 
countries where there are tied loans; 
so, there also we have to do the same 
thing. But this is a matter of our 
Own choice. If we do not want to 
do it we need not do it and we will 
not do it. But you may say that 
circumstances are such that we have 
~ot to make some decisions and in 
thi.<: 'n~e \Vp 'J11ake some decisions. 
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SHRI INDRAJIT GUPTA: The last 
part of my Q.uestion has not been 
answered. I had asked about the 
non-utilisation of untied aid. 

SHRI MORARJI DESAI: There is 
no question of non-utilisation. There 
is a misunderstanding about this non-
utilisation also. There are aids given 
for projects and these are used only 
as the projects go on getting cons-
tructed, and, therefore, if they are 
for four or five years they are used 
over four or five years. That does not 
mean that it can be said that it is 
not utilised ever)' year. 

SHRI INDRAJIT GUPTA: Govern-
ment have actm.itted it themselves in 
their own report. 

SHRI MORARJI DESAI: What 
has been admitted has been explain-
ed like this. But if the hon. Member 
wants to read it otherwise he is free 
to do so. 

SHRI S. R. DAMAN!: What are the 
main items which are purchased 
under such loans? What steps are 
being taken to see that the items 
which are produced in the country 
are not included among such items? 

SHRI MORARJI DESAI: All the 
items which we purchase from 
within are not included in the list 
of items purchased from outside. 
Where is the question of listing such 
items? The hon. Member is a busi-
nessman and he ought to know this. 
If there are items which are produced 
here we do get them from here and 
we do not get them frcnn outside. 

SHRI PASHABHAI PATEL: Is the 
hon. Minister aware t11at sometimes 
because Of this forei·gn money pur-
chases are made against the Indian 
industries? That is to say, if a thing 
is availablE' in India from Indian in-
dustries, sliU we purchase the t i~  

from outside because loan money ~s 

available and foreign exchange IS 

available. This is being done in a 
very s .. rious manner. 

SHRl MORARJI DESAI: Some-
tim,,< 't h,. happenec\ because of 
~ ' ' ~ir~ rnst n es, Or sometimes 

when a tur .. -key project is made, 
that alsLI llapp.:.ns. But now we are 
trying to I'educe that completely and 
see that it. does not happen. 

SHRI PASHABHAI PATEL: That 
is not so. 

SHRI KRISHNA KUMAR CHAT-
TERJI: Loan-taking is not begging 
from an,' point of view. But when 
loans are tied to this kind of goods 
being sold, may I ask the Finance 
Minister to give a categorical answer 
to two questions? First, have all the 
avenues been explored with such 
countries advancing loans to us that 
they can sell to us at international 
prices for these ccnnmodities? Secon-
dly, have We 'also explored the possi-
bility O{ ccnning to an agreement on 
a mutual basis with them that when 
we sell them our goods we also 
charge them prices on the same basis, 
that is, we also charge them high 
prices as they charge us high prices? 

SHRI MORARJI DESAI: Even if 
we charge high prices, we cannot say 
that we are char.ging high prices. 
Nobody would say that at anY' time. 
But there is no question of our 
charging high prices in this matter 
because they buy in the open mar-
ket. Here it is not a question of 
gov6!rnment selling to them. In some 
countries Government sell them; in 
some o~ntries, when aid is tied, 
then we have to buy from them 
only. Since we do not give aid to 
SUch countries, there is no question, 
therefore, of selling in that manner. 
If aid is given. it is also for the ad-
vantage Of ,elling to us goods. That 
i, why aid is given. 

Therefore, I was refuting the state-
ment made by the hon. Member 
about OUr being beggars. It is ,.11 
wrong. TheY' want to profit. There-
fore they also give uS aid. That is 
how it is done. 

SHRI HEM BARUA: Has the 
attention of Government been drawn 
. to the speech made by Mr. Woods at 
the UNCTAD II in which there b 
a ~ i ed criticism of funds being ~  
used in countries that have received 



Oral Answers MAGHA 30, 1889 (SAKA) Oral Answers 

funds from the World Bank and from 
other sources? If so, was India in 
his mind when this criticism was 
levelled? Secondly, Mr. Dulles used 
to say that in giving loans to India, 
America has imposed not only strings 
t.ut also ropes. They are ropes, not 
stcings-this is what he has said. 
How far are there ropes in the 
money that we get from abroad, 
particularly from America? 

SHRI MORARJI DESAI: There 
are neither ropes nor strings nor 
threads. There is nO such thing tied 
to these things. 

AN HON. MEMBER. Threats are 
there. 

SHRl MORARJI DESAI: There-
fore, it is wrong to make an:;' such 
inference from this that Mr. Woods 
had India in his mind. 

SHRI S. KANDAPPAN: How does 
he know his mind? 

SHRI HEM BARUA: He says that 
India was not in his mind when he 
'said thi.!. How does he know Wood's 
mind? 

SHRI MORARJI DESAI: He told 
me. Therefare, I know his mind. The 
han. Member does not know. 

SHRI JYOTIRMOY BASU: He is a 
·elose of friend of yours. We know. 

SHRI MORARJI DESAI: He is a 
friend of mine. 

SHRl D. C. SHARMA: Now he 
should try to be mY friend. May I 
know what is the per caa>ita inci-
dence of loan in this country Rnd in 
other developing countries? Is it not 
e fact that the incidence of loan in 
this country is higher than in any 
other developing countl'}"? If so, 
'what are the Government doing to 
reduce this incidence of per capita 
loan? 

SHRI MORARJI DESAI: A sepa-
~ te question may be tabled. 

Smuggling of Fake U.S. 
Dollars 

*123. SHRIMATI SUSEELA 
GOPALAN: 
SHRI K. RAMANI: 
SHRI K. M. ABRAHAM: 
SHRI GANESH GHOSH: 
SHRI P. P. ESTHOSE: 
SHRI NAMBIAR: 
SHRI VISWANATHA 
MENON: 

SHRI J. MOHAMED IMAM: 
SHRI R. S. VIDYARTHI: 
SHRI KANWAR LAL 
GUPI'A: 
SHRI RAM GOPAL SHAL-
WALE: 
SHRI LOBO PRABHU: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the 
news-item appearing in the "Patriot" 
of the 13th January, 1968 that an 
employee of a bank in India was 
connected with the smuggling of 
fake U.S. dollar notes in India; 

(b) if so, whether the name of the 
employee and the bank involved has 
been identified; and 

(C) the action taken in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI K. C. PAm'): (a) Yes, Sir. 

(b) Neither the bank nor the e'IIl-
ployee has been identified in the 
press Report. The Government have 
no further infonnation. 

(c) Does not arise. 

SHRIMATI SUSEELA GOPALAN: 
May I know whether the Govern-
ment have made any effort to ftDd out 
the U.S. businessmen who were 
using the bank employees to smuggle 
the fake notes; if so, what action is 
beinl! taken? 

SHRI K. C. PANT: Government 
has made no enquiries. because on 
the face of it there is no credibility 
in the report because Rs. 75 crare" 
were !'3.id to be invelved, and thl! 
pnquiries that have been made .., 




